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17 gETT, fea ya, ita faerr AE, fXT-110092 

TE/E-01 OURT NOTICE 
The Court Of Sh Baljinder 
gh Il Additional District 

sessions Judge, Sangrur 
anda Devi 
ma Shankar Mehto & Ors 
NR NO: PBSG01-007503-2019 

Next Date 22-04-2022 
ication Issued To: 1) Rama 
kar Mehto S/o Devki Mehto 
lita Widow Of Ram Udhudia 

3) Manjo Rai S/o Ram 
Rai 4) Gullo Kumar Slo 

a Rai 5) Daroga Rai Slo 
Balak Rai 6) Dinesh Rai So 
Rai All R/o Village Sakhnoli, | 
Avtar Nagar, District Sapra 
7) Ram Babu Singh S/o 
hwar Singh Rio Village 
ur, Thana Avtar Nagar 
e titled case, the defendant(s}/ 
entis) could not be served. It is 

hat defendantís)/respondentes) 
pear in person or through 
n 22-04-2022 at 10:00 a.m. for 
2on to: https. highcourtchd.goxi 
tct_notice&district=Sangrur 
ICt and sessions judge, Sangrur 

H:camohitgoyal@mail.com 

17 wET-TY, feska Ra, sia ArER FP, fAt-110092 

$4 AT538: irpaadibest@gmail.com T. : 08784845955 ET 
11. T HT ifaa fafry 15.4.2022 

12. 3te a zG F , TRI 21 3 RT| AT4: BT4 AT 

(67) 37aY (T) rta, stafta kT Vs 

TET-46,UET`Í TT, UtaHya, T fkri-110034 

2. st st & 

IBBI/IPA-002/1P-NO0726/2018-2019/12216 
405, FICT6 fatrsi, 60, AE7 TI, T f¢rt-110019 

3. rax TT 
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COURI NOD 
(Uo 5 Rule 20 CPC 

in The Court Of S 
Singh Sandhu Civil 
Junior Division-1, A 
M/s Zimidara Pestio 
Ltd 
Sonu Kumar Poo 

CNR NO: PBFZEO-00 

Vs 

14. () Riea YVA TT Next Date: 29-0- 
From: M/s Zimidara Pes 

gaRERT T f rT&f T far 3T57 Tt 7. IB-708/ND/2021 I Ltd, Rampura Narainpur 

Abohar Distt Fazilka Thr- 

Manager Vishnu Dutt S/e 

Lal R/o 10 KSD Vill Mala 

Tehsil Sangria Distt Han 

publication issued to: 1. son= 

poonia s/o om parkash poor 
parkash paania s/o iaB chana 
alipura dhani 13 kds tehsil s 
distt sri ganganagar 

in above tited case, the def- 

respondent{s} couid not be - 

ordered that defendant sre 
shouid appear in person or 

Counsei on 29-04-2022 at 1 

detaiis logon to https. /high 
/2trs=distictnoticeädistrie 

Civ Judge Junior Divis 

f yrfef i. 10 adfa và r siafku taa sA UTA 15 , 2022 1 34 T IHTT 

2, ffam TSA, TJT farfa:237a, 2022 
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21 

inancial pteaCEn ON 

2022 
neneia 
1993 

FORMA 
PUBLIC ANNOUNCEMENT 

(Under Regation 6 of the Insolvency and Barkruptcy Board of lndia (Insotvency Resottion Process for Corporate Parson3) Regulatons, 2016) CANT FOR THEATTENTION OF THE CREDITORS OF AADI BEST CONSORTIUM PRIVATE LIMITED RELEVANT PARTICULARRS ANTS 
Narne of corporate debior 
Date of incoporathon of corporate debter 

AADI BEST CONSORTUM PRIVATE LIRMITED 29 1/2011 
Registrar of Companies, Mew Delhi 

Tower 
3 Aurthorty under whch corporate debtor is 

incorporated/ registered 
Corporate ldentity No./Limited Liability 
ldentification No. of corporate debtor 
Address of the registered office and 
principal otice (f any) of corporate debtor 

iabad 

public.| U70100DL2011PTC228100 
Registered Office- Unit No. GF-6 
Rishabh Corporate Tower, Plot No. 16, 
Karkardooma Community Centre, Delhi 110692 
Principal OfHfice:. RC 1/2, Sector-1, 
Vaishali Ghaziabad 201010, UP 
Order dated 31/03/2022 vide 
CP NO. 1B-708/ND/2021 

(Received on 1" April,2022) 
27/09/2022 

602 

iabad. 
public, 

Insolvency commencement date in 
respect of corporate debtor 

ANTS 
form in 
duly 
on the 

and 
ich the 

Estimated date of closure of insolvency 
resolution process 

8. Name and registration number of the 
insolverñcy professional acting as interim 
resolution professional 

Mohit Goyal 
Registration Number: 

BBVIPA-001/P-P-02395/2021-2022/13636 
s 

9. Address and e-mail of the interim resolution 17 LGF, Defence Enclave 
professional, as registered with the Board Near Preet Vihar, Delhi 110092 

Email ld: camohitgoyal@gmail.com 
17 LGF, Defence Enclave 
Near Preet Vihar, Delhi 110092 

Email ld: irpaadibest@gmail.comn 
15/04/2022 

Name of Class(es)- HOME BUYERS 

TRAR, 
KNOW 10. AddresS and e-mail to be used for 

correspondence with the interim 
resolution professional WK, 

ANA) 11. Last date for submiasion of claims 
12. Classes of creditorS, if any, under clause(b) 

of sub-section (6A) of section 21, ascertained 

by the Interim resolution professional 
13. Names of Insolvency Professionals 

Identiied to act as Authorised 
Representative of creditors in a class 
(Three names for each class 

.com 

sets& 1. Mr.Ashok Kumar Gupta 

BBIMPA-003/P-NOOO10/2016-17/10072 
LD-46, LD Block, Pitampura, New Delhi,110034 

2. MR. Bhim Sain Goyal 

BB/IPA-002/P-NO0726/2018-2019/12216 
405, Skylark Building, 60, Nehru Place,
New Delhi, 110019 

3. MR. Dharm Vir Gupta 

BBIIPA-001/P-P-01492/2018-2019/12342 
D-701, Antriksh Apartmernt, Plot No. 26, 

Sector-4, Dwarka, Delhi,110078 
Weblink: https/libbi.gov.in/homeldownloads 
Physical Address as given in 13. 

nferred 
Trower 
om he 

antor(s) 
owers 

erty will 
enses 

14. (a) Relevant Forms and 
(6) Details of authorized representatives 

are avallable at: 
Notice is hereby given that the National Company Law Trbunal has ordered the commencement of a 
corporate insolvency resolution process of the AADI BEST CONSORTIUM PRIVATE LIMITED on 31st
March, 2022 vide CPNO. IB-708/ND/2021. 
The creditors of AADI BEST CONSORTIUM PRIVATE LIMITED ae hereby called upon to submit their 
claims with proof on or before15" April, 2022 to the interim resolution professional (RP) at the address 
mentioned against entry No. 10. 
The financial creditors shall submit their claims with proof by electronic means only All other creditors 
may submit the claims with proofin person, by post or by electronic means. 
A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of 

Authorised Representative from among the three insolvency professionals listed against entry No.13 to 

actas Authorised Representative of the Home buyer class in Fom CA. 
Submisslon offalse or misleading proofs of claim shallattract penalties 
Dated: 2 April, 2022 

Place: New Delhi 

sets. 
as per 

notice 
811.35 
ently 
63 
thereon 
22-6" 
563.62 
sently 
770.03 MOHIT GOYAL 

BB/IPA-001/IP-P-02395/2021-2022/13636 erest 
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